Short title and
commencement

Amendment of
rule-124B

UTTAR PRADESH SHASAN
PARIVAHAN ANUBHAG-4
In pursuance of the provisions of clause (3) of Article 348 of the Constitution of India, the
Governor is pleased to order the publication of the following English translation of notification no.
469/XXX-4-2015-8(23) /2013 dated May 08, 2015

Notification
N0.3/2015/469/XXX-4-2015-8(23) /2013
Lucknow: Dated: May 08 , 2015

In exercise of the powers under section 65, of the Motor Vehicles, Act 59 of

1988) read with section 21 of the General clauses Act, 1897 (Act no 10 of 1 Eernor is

pleased to make the following rules with a view to amending the Uttar P tor Vehicles

Rules, 1998 after considering the objections and suggestions receivegd.i

Commissioner letter no.35(G)STA/2015 dated February23, 2015 j
section 212 of the said Act of 1988:-

THE UTTAR PRADESH MOTOR VEHICLES (EIGHTEE

& sub-section (1) of

RULES, 2015

1- (1) These Rules may be called the Utt Motor Vehicles (Eighteenth

Amendment) Rules, 2015

(2) They shall come into force with
Gazette.

the date of their publication in the

2- In the Uttar Pradesh Motor
sub-clause (a) setout in
substituted namely:-

es, 1998, in rule 124B, in clause (iv) for the existing
w the sub-clause as setout in column-2 shall be

Column-2

Sub-clause as herby substituted

ould be brand new |(a) at the time of induction 50 percent
of induction. vehicles shall be brand new and 50
percent vehicles should be such old
vehicles as are not more old than
the age limit fixed by the Transport
Commissioner.

By order,

Kumar Arvind Singh Deo
Pramukh Sachiv.
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